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First defect pointed out Dy the Registry
is ignored.Let the 0.A.Be registered.Learned
fcy MW}%% no f’“ counsel for the applicant undertakes toO correct
k"!'Q-J(,'Cﬂ _ the second defect priir to issue Of notice,Seen

the petition.Hear.d D:,mishra,leamed counsel for

the applicant.In | this 0,A, the applicant has
prayed for a direction to the respondents to
consider sanction of pegsion to the applicant
by relaxation of rules. From the averments madeby

\‘@W | : L |
Q¢ the applicant himself it is found that he had
worked in the Military and was a second wo rld
/ . .

war veteran,He has mentioned that he is a

military servant and is an ex serviCeman,
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Leatned coUnsel for the appireent

submits that he was %Q pioneer Crops but that
does not take away the fact that he is a
military personnel as the enclosure to the
0.A, shows, YA€ Clause -A of sec,2 of the
AT Act provides that any memoer of the naval,
military or air forces or of any other armed
forces of the Union,xkks can not approach the
Tribunal under this Act.As the provision of
this Act does not apply tC them we hold that the
application is not maintainaole before this
Tribunal which is accordingly rejected on the

ground of maintainability,at the stage of

admission,
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